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Learned counsel for the petitioner files a
memo dated 27.11.1998 submitting that the relief
claimed in this O.A. has already been granted to
the petitioner by the departmental authorities and
in view of this he does not wish to proceed with
this case any further. We have heard Shri ﬁ’.Mohanty,
learned counsel for the petitioner and Shri Akhaya
Mishra, learned Addl.standing Counsel. In view of
the above submission, the O.A. is dispos of Ter -
not being pressed.




